¢ IN THE SUPREME COURT OF |
Cl VI L APPELLATE JURI SDI CTI ON

REVI EW PETI TION (CIVIL) NO(S).

SPECI AL LEAVE PETITION (CIVIL) NO(S).

MAHESH PRASAD SHUKLA

NDI A

799 COF 2015
I'N
4553 OF 2007

PETI TI ONER( S)

VERSUS
KASH PRASAD DW VEDI AND ORS. RESPONDENT( S)
ORDER
W have gone t hr ough t he revi ew petition and th
e
rel evant docunents. In our opinion, no case for review
i s nmade out.
The review petition is, accordingly, dismssed.
................... J
(V. GOPALA GOWDA)
S
(R BANUNMATHI )
NEW DELHI ,
MARCH 31, 2015
Signature Not Verified
Digitally signed by
Vi nod Kurrar
Date: 2015.03. 31
17:02:52 I ST
Reason:
CHAMBER MATTER SECTI ON X

SUPREMECOURTOF
RECORD OF PROCEEDI NGS

R P.(C No. 799/2015 In SLP(C) No. 4553/2007
MAHESH PRASAD SHUKLA
VERSUS

KASH PRASAD DW VEDI AND CORS

I NDI A

Petitioner(s)

Respondent ( s)



Date : 31/03/2015 This petition was circul ated today.

CORAM :
HON BLE MR JUSTI CE V. GOPALA GONDA
HON BLE MRS. JUSTICE R BANUMVATHI
By Circulation
UPON perusi ng papers the Court nmade the foll ow ng
ORDER
The review petition is dismissed in ternms of the signed
or der.
(VI NOD KR. JHA) ( TAPAN KUVAR CHAKRABORTY)
COURT MASTER COURT MASTER

(Signed order is placed on the file)



